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Record of Proceedings

The matter was heard virtually.

2. Learned counsel for the Petitioner submitted that the present Petition is taken
up for hearing afresh, pursuant to the remand of the matter by the Appellate Tribunal
for Electricity (APTEL) vide judgments dated 6.7.2026 and 13.8.2026 in Appeal Nos.
367 of 2019 and 67 of 2022, respectively. She requested some time to file the
amended memo of parties and file the written submissions relating to the scope of the

remand.

3. After the hearing, the Commission directed the Petitioner to file an amended
memo of parties, impleading Bihar State Power Transmission Company Limited
(BSPTCL) as a party to the Petition, within seven days, and to file written submissions
on the scope of the remand.

A RoP in Petition No. 85/TT/2015

Page 1 of 2



4. The Petition will be listed for hearing on 13.10.2026.

By order of the Commission

sd/-
(T. D. Pant)
Joint Chief (Law)
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